J I TEM NO. 56 COURT NO. 5 SECTION |1 B

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.).........
CRL. M P. No. 2868/ 2015

(Arising out of inpugned final judgnment and order dated 05/08/2014

in CRW No. 18216/2013 passed by the Hi gh Court of Punjab &

Haryana at Chandi gar h)

SUKHDARSHAN SI NGH & ORS. Petitioner(s)
VERSUS

STATE OF PUNJAB & ANR Respondent ( s)

(Wth appln. (s) for c/delay in filing SLP and office report)

Date : 27/02/2015 This petition was called on for hearing today.

CORAM :

HON BLE MR JUSTI CE DI PAK M SRA

HON BLE MR JUSTI CE PRAFULLA C. PANT
For Petitioner(s) M. Sonit Hi nhmar, Adv.

M. Bal bir Singh Gupta, AOR
For Respondent (s)
UPON hearing the counsel the Court made the follow ng
ORDER

Heard | earned counsel for the petitioners.

Del ay condoned.

The special |eave petition is di sm ssed.
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